
Misc. (Bail) Case No. 50 of 2021.

 10,05.2021.          
  
                   Seen Bail Petition No.305/21 filed by Bishnu Saikia u/s. 438 Cr.P.C in
connection  with  Sootea  P.S.  Case  No.62/2021  u/s.342/325/506/498(A)/34  IPC
praying for  pre-arrest bail on the grounds that the allegation levelled against the
accused person are false and fabricated allegations. In fact the complainant has
love affair with another person prior to her marriage and she never wanted to
live together with her husband i.e the present accused person and even after
marriage  she  continued  her  illegal  relationship  with  her  former  lover  and
remained busy in mobile phone always. The accused is totally innocent and not
in any way involved with the occurrence but the complainant has filed the case
against the accused just only to get rid of rumours from the society and harass
the accused person. The accused is a permanent resident within the jurisdiction
of this Court and there is no chance of his absconding nor he shall hamper or
tamper with the investigation of the case.

Heard the learned counsel for both sides.

Learned counsel  representing the accused submitted that  on the
face of the contents of the ejahar it appears that there is no whisper about any
unlawful  demand  of  dowry  and  putting  the  informant  in  physical  or  mental
torture. On the contrary it is an admitted fact that the informant has been living
in the house of her parents since last 1 ½ years and only on the occasion she
went to the house of the accused for offering a “Bihuban” to her mother-in-law
and it is alleged that there she was confined and assaulted by the accused and
his elder brother, which does not constitute any offence punishable u/s.498(A)
IPC. Hence, he prayed for releasing the accused on pre-arrest bail. 

Learned  Addl.  P.P  raised  no  objection  against  the  prayer  of  pre-
arrest bail of the accused person.

Received the case diary.
Perused the case diary and it appears that as of now the I/O could

not collect any materials in respect of any grievous injury on the person of the
victim or torture constituting offence punishable u/s.498(A) IPC.

 Considering the above aspects of the matter, the prayer of pre-
arrest  bail  of  accused  Bishnu  Saikia  is  allowed.  It  is  directed  to  release  the
accused Bishnu Saikia on bail on furnishing bail bond of Rs.10,000/- with a local
surety of like by the arresting authority on the event of arrest of the accused
Bishnu Saikia. The accused shall appear before the I/O within 7 days from today
and shall co-operate with the investigation of the case and also shall not indulge
in any offences of similar nature during pendency of this case, failing which the
order of bail shall stand automatically cancelled.

Return the C.D.
Inform I/O accordingly.  

With the above order this bail petition stands disposed of.


